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THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir,

(b) It has bLeen decided to constitute
such a Safety Board in the headquar-
ters of Coal India Limited under the
Chairmanship of the  Chairman of
Coal India Limited, The Boarg will,
inter alia, oversee the implementa-
tion of safelv messures in coal mines.
review periodically safety standards
and suggest methods to improve safety
wherever necessary.

Reservoir structure in Bombay High

3958, SIIRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND TFERTILIZERS be
pleased to slale:

(a) whather the oil experls have
pointed that the pegging of optimum
annual output rate of 13.5 million ton-
nes of oil by 1984 from Bombay High,
as has been suggested b the sl and
Natural Gas Commission, could se-
riously damage the reservoir struc-
ture in this area; and

(b) if so, steps proposed to be taken
to safeguard the reservoir structure in
Bombay High?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No oil ex-
pert has pointed out as such,

(b) Does not arise.

Reduction in Use of Power in Indus-
. tries by adopting Conservation
Measures

8859. SHRI V. KISHORE CHAND-
RA S. DEO: Will the Minister of
ENERGY be pleased to gtate:

(a) whether Government have tak-
en note of the recommendation of the
Committee on Power, that, as esti-
mated 20 per cent reduction is in
power usage in industry is feasible by
adopting a wide range of conserva-

measures and such savings
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should be encouraged by using a mix
of fiscal incentiveg and penal tariffs;
and

(b) if so, the reaction of the Minis-
try thereto and the action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir,

(b) The States have been reques-
ted to indicate their views in the
matter at the earliest, The recom-
mendationg wil] be implemented af-
ter due congultation with the States,

Report of the High Powered Com-
mittee on D E.S 1k Computer Billing
System

3960. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be
pleased to state:

(a) whether the High Powered
Committee appointed to probe into the
failuregs of the DESU Computer Bil-
ling System  has submitted its re-
port;

(b) if so, its main findings; and

(c) the action proposed by Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) Yes,
Sir,

(b) The main recommendations
made by the Committee are briefly
given in the attached statement.

(c) Delhi Electricity Supply Un-
dertaking will be advised to take fur-
ther action on the recommendations
of the Committee,

Statement

RECOMMENDATIONS OF THE
COMMITTEE ON BILLING AND
REVENUE COLLECTIONS

(i) A self-assessment procedure may
be introduced under which a consu-
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mer of electricity takes the meter the previoug financial year jn desig-
reading on his own every month, nated banks. T

makes his own assessment of the

amount due and deposists the amount
in a designated bank account.

(iiy In respect of small consumers
which category predominently consi-
sts of only consumers for lights and
fans, the self assessment procedure
may be made optional. Small Con-
sumers , who do not opt for self-.
assessment, may be requested to pay
a lump-sum amount every month
based on the average consumption of

In the case of those consumers who
opt for a lump-sum payments, me-
ter reading will be taken by DESU
once in six months, on a pre-planned
cycle basis, and based on this assess-
ment an adjustment bill would be
sent to the consumer for payment in
the usual manner applicable to the
monthly instalments,

The following billing scheme has
been suggested by the Commitee:-

(A) Billing by DESU . . .

{B) Ccrrpulsory self-Assessment and payment

{CY" Opticnal self-tAstessment aned payment

(1)) Prcdetaymined amount ped month and six-

mothly 1eview bolur g by DESU.

(iii) In the matter of collections
from small consumers, we may also
utilise the post officeg with a very
simnle Pass Book system in the in-
terests of the consumers and very
stmnlified accoun‘i'g procedures in
DESU's offices, So long ag the ex-
pectations of revenue from this group
of small consumers coming through
this collect on procedure are in the
permissible range, any furthey de-
taileq accounting in DESU’s offices
would bz unnecessary. To what ex-
tent accounting may be required in
respect of these consumers may be
decided by a small group of finan-
cial experts that may be constituted
at a later stage to advise DESU, if the
recommended scheme is acceptable
and is to be implemented,

(iv) It is envisaged that all other
procedureg relating to disconnection

. (i) NDMGC, MES and Intei-State

(it)y Public Water Works and Severage

pumping.
(iii) Public Lighting.
(iv) Once in six months of consumers

not covered by self-assesinient schemes
(Refer D below ).

(v} Temporary connections.

All loads of all r%rrgmix-s o 5 KW
and above not inclhdirg tl s ¢ vered
(A) & (o).

F(i' Agricultural

(it} All connections of loads aof '+ than
5 KW not including (A} (v
All otber comsumrers not recovered

by (A) or (B) @ (C).

for non-payment ete, may continue as
usual, Tt is alsm ecavisaged that all
billings lavolving  {ianwact.oas  ofher
than encrav sa'ss and meicr rent will

be ade in ithe usual maaner by
DESU, the activitie., oo reerning
which  we have not sluldied as they

are brvond the scope of the ferms of
refeience of thi. Committee,

(v} If any consumer does not pay
the amount pavahle by him on or
before the 10th of every month, it is
also his responsibility to pay a penal
rate of inicrest at 1|2 per cent per
weelr or part thereof.

(vi) DESU may be required to pro-
vide a consumer card or pass book
for each small vonsumer free of
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{
cost, wliich should
ready reckoner for calculating the
amount payable according to the
tariffi to which the consumer belongs,
This requirement will not be appli-
cable to industrial and commercial
consumers of large size, who may be
billed on a two-part or any other
system  of tariff fixation, In their
cases, they will be required to pre-
pare a bill in the form prescribed
in such details as may be indicated
in that prescribeg form, and forward
a copy thereof to DESU every month,
The forms in which bills are to be
prepared, will be supplied free of
cost or sold for 3 nominal amount by
DESU.
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Sick Companies

3963. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) Whether it hag been brought
io the notice of Government that
378 Sick Companieg are owing each
more than rupees one crore to the
public sector banks;

(b) if so, whether these companies
have filed their audited accounts with
the Registrar;

(c) whether these companies have
committed any default under the
provisions of the Companies Act;

(d) whether any prosecution has
been launcheg against the directors
of these companies; and

(e) whether the Department pro-
posed to take any stringent measures
such as appointment of Government
directors on the board to safeguard
the public interest?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) As per
the available information, there were
357 sick industrial unita enjoying
bank credit of Rupeeg one crore and
dbove frém Be puuﬁe sedtaf Bariks
és on ¥E18.1979.





